14y Written Answers

plaints filed by the administrative depart-
ment, Private individuals and aggrieved
parties can also file complaints with the
police, the details of which are not repor-
ted to the administrative department.

(b) and (c). Appropriate action under
the law is taken by the courts against the
manpower agents and brokers who are
found guilty. Government is also contem-
plating taking suitable legislative steps.
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Filling of Post of special Officer for
Lingustic Minorities

6161. SHRI G. M. BANATWALLA:
?h‘]l the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the post of Special Officer
for Linguistice ~Minorities is| had been
being lying vacant since long;
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(b) if so, for how long the post has
had been lying vacant;

(c) the reasons for the undue delay in
filling the post; and

(d) if the post is not yet filled up time
by which it is expected to be filled up?

_ THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (d).
The post of Special Officer for Linguistic
Minorities (which has been designated as
Commissioner for Linguistic Minorities)
had fallen vacant in May, 1977 with the
resignation of Smt. Neera Dogra. No full-
time appointment was made against this
post. However, the then Director General
(Backward Classes Welfare) in the
Ministry of Home Affairs was asked to
look after the duties and responsibilities
of the post of the Special Officer in addi-
tion to his own duties. Since his superan-
nuation on 31st March, 1980 the Deputy
Commissioner for Linguistic = Minprities
has been looking after the duties and

responsibilities of the post of the Special
Officer.

2. In the meanwhile the Government
has set up a Minorities Commission vide
their Resolution dated 12th January, 1978.
The Commission is entrusted with the
function of safeguarding the interests of
Minorities whether based on religion or
language. The Commission as at presently
constituted has Justice Shri M. H. Beg,
former Chief Justice of India as fts

Chairman and the following as its Mem-
bers: —

1. Shri K. T. Satarawala
2. Shri Ven. Kushok G. Bakula
3. Giani Sujan Singh

4, Shri S. A. Dorai Sebastian, M.P

3. No final decision has been taken im
the matter of making a substantive ap-
pointment to the post of Special Officer
for Linguistic Minorities. '





